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Portupese Assets seilled Goa 

use. Shri P. C. Borooah: Will the 
~inister of Bome Affairs be pleased 
~o state: 

(a) the extent of the assets seized 
hy Government from the Portuguese 
nationals and the Portuguese Govern-
m~nt in Goa, after the libera-
tion of Goa; 

(b) the exlent of assets left be-
hind by Indians who have been re-
patriated . from Mozambique and 
other Portuguese enclavc3; and 

(e) whether Government propose 
to compensate the Indian repatriates 
~eferred to in (b) for the loss of 
their assets out of the assets seized 
from the former Portuguese nationals 
in Goa and the former Goan Govern-
ment? 

The Deputy Minister In the MiniI!I-
tTy of Home Affairs (Shri Bathl): (a) 
The information is being collect!'d. 

(b) According to the claims so far 
HIed by the Indian repatriates from 
Mozambique, the value of the pro-
perty involved is about Rs. 5'30 crores 
of which about B.s. I'Cn crores is in 
respect of immovable property and 
about Rs. 3.69 crores in respect of 
movable property. 

(C) Government is not considering 
any- such proposal at present. 

Land Acqoisition Department, DeIbl 

r Shri Bameshwar ~: 
Shri Dokam Chand 

I Kachhavaiya: 
lt5'J. J Shri Onkar La! Berwa: 

") Shri Prakash Vir Shastri-l ShrimaU Maimoona Sal. 
Shri R. Barua: 
Shri D. D. Mantri: 

Will the Mi:--ister of Dome Main 
be pleased to IItate: 

(a) whether it is a fact that the 
Land Acquisition Department of Delhi 
has been cheated of about Rs. 1,30,000 
recently; 

(b) whether any inquiry hu been 
ordered; 
(c) if so, the findings thereof; and 

(d) the action taken against the 
persons held responsible? 

The Depoty Minister in the Miai8-
try of Home Affairs (Shrt L. N. 
Mlshra) : ( a) Yes Sir: The exact 
amount invol.-ed is Rs. 1,28,115/-. 
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(it) to (d). On the 18th January, 
1965, the loss of twelve blank cheques 
from a cheque book in the office of 
the Land Aoquisition Colle::tor, Delhi, 
came to notice. The State Bank of 
India was immediately notified and 
was asked to stop payment of those 
12 ch~ques. The Bank informed that 
three of the cheques had been fradu-
lently encashed involving a total 
amount of Rs. 1.28,115·00. The mat-
ter was at onCe reported to the Police 
and a cas ~ has since been registered 
under sections 380140914201468:4711 
120-B Of the Indian Penal Code un-
der F.I.R. No. 52 dat('d 18th Janua-
ary, 1965, with the Police Station, 
Sub:d Mandi, Delhi. The investiga-
tion in the matter is in an adV'Bnced 
stage. So far ten persons have been 
arrested. 

Welfare Officers in Government 
Departments 

1458. Shrimati Savitri Niram: Will 
\ he Minister of Home Aftairs be 
plt!ascd to state: 

(a) the number of Welfare Officers 
in t.he variou3 Mini.;tries and Depart-
ments ., the Government in NEW 
Delhi; 

(t) the number or complaints re-
ceived by each of them during 1964-
-65 so far; and . 

(c) the number of complaints pro-
-::esst..'d by them and the number· on 
which no action was .considered 
necessary and on which these cases 
are dropped? 

The Deputy Minister in the Minl .. -
try of Home Affairs (Shri L. N. 
Mishra): (a) 47. 

(b) and (c). The ~nformation is 
!.icing collected and will be laid on 
the Table of the House. 

I Shri Radhelal Vyas: 
L Dr. Chandl'abhan Singh: 

Will the Minister of Education be 
pleased to slate: 

(a) whe~her the suggestion of thJ 
Direcltorate of Archaeology, Govern-
ment of Madhya Pradesh to excavate 
sities at Kauntwar (Morena) in 
Madhya Pradesh where it is reported 
to have rich deposits 'of pottenes 
pertaining to the beginning of Hw 
Christian era has been considered 
by the Committee of the Central Ad-
visory Board of Archaeolory on the 
11th December, 1964; 

(b) whether the Committe" JtIa~ 
recommended the excavation of the 
Site; and 

«(~) if not, the reasons therefor? 

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir; there 
was a suggestion in regard to a sitl;) 
called Kalakut (District: Morena) and 
it was considered by the S~anding 
Committee of the Central Advisory 
Board of Archa(!oJogy at its meetine 
held on 3rd September, 1964, • 

(b) and (c). The Committee de-
sired to have some additional infor-
mation and the State Government 
has been reque~ted to supply it. 

Rehabilitation in Indravati and Sabri 
Basins 

r Shri Uikey: 
I Shri R. S. Pandey: 
I Shri Vldya Charan Shukla: 
I Shrl Radhelal Vyas: 
I Dr. Chandrabhan Singh: 
~ Shri Hukam ChaRd 

1460. I Kachhavalya: 
I Shri P. H. Bheel: 
I Shri Wadiwa: 
I Shri Babunath Singh: 
L Shri R. S. Tiwary: Archaeological Exca.vation in 

l\forena 

r Shri Uikey: • 
l Shri R. S. Pandey: 

1459. ~ Shrl Vldya Charan Shukla: 

Will the Minister of RehabUitatlou 
be pleased to refer to the reply given 
to Unstarred Question No. 831 on the 
2nd December, 1964 and state: 




